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OA No. 68/2009 with MA 138/2009 

Mr. V.D. Sharma 1 Counsel for applicant. 
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Mr. T.P. Sharma,. Counsel for respondents. 

Heard learned counsel for the parties. 

Learned counsel for the applicant submits that 
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reserved to him to file substantive OA for the same 
cause of action and also for raising some additional 

In view of what has been stated above,. the 
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liberty reserved to him file substantive OA for the 
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additional grounds. 

The OA is disposed of as having · been 
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